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15.30 hrs.

MOTION RE: WORKING OF FOOD
CORPORATION OF INDIA

MR. DEPUTY-SPEAKER: Now, we
take up the motion to consider the
working of the Food Corporation of
India,
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A simgiF o ran
fm % grq & wararr wfaw
Trfee T faq 1 T F 9% s &
FEH =G § U agr foig ag
qr | afet e fom & o 99 3@
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“Corruption in the Food Corpora-
tion of India knows no bounds...

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I would like to say that I did make
a statement on some of the malprac-
tices in the Food Corporation of India,
but the words which have been put
in the press are not exactly an honest
reproduction of my views. 1 did refer
to the malpractices. I did refer to
corruption in the Food Corporation.
But the words which the hon. member
is reading now, I must say in fairness
to the House and to the hon. Member,
are not exactly the words I have used;
they have been put in my mouth.

st wew fagrdt oy - s
Srwa & wfems Aoz mr g 1 waT
AR F gEA ¥ A §B ST 9T,
39 &7 gue T8 fwar | 9w ag Wy
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a1 & J5% F fay Awe g
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SHRI ANNASAHEB P. SHINDE: I
did refer to some cases of medical
bills which were deliberately inflated
by submitting false bills and more
money was extracted from the Food
Corporation. I also referred to the
fact that in some areas the workers
are resorting to illega)l gratification.

SHRI JAGANNATHRAO JOSHI
(Shajapur): The tip of the iceberg.

it wew fagrd TR : STEE
AR, WP ¥ qER AT T
¥ gegomg w AT TF

SHRI ANNASAHEB P. SHINDE: I
did refer to the statement of the Chief
Minister.
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FAT FT A W EA FT QAT 3 |

faw @ & ag o gfee 71 7
friferafaaagaagmag Fawar
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FTXE & 1§ Al wERT ¥ S
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22 §Y ¥ AFT 32 w4 Foefaqn afsiw
2N &1 Afew ¥ @ Aow FY T9-
feqida 2wt & i ag w=t a7 77 09
se gy aw I w@r & 1 F g
el wEET T I TFW TH |

SHRI ANNASAHEB P. SHINDE:
Rs, 56—which cost is he referring to?

SHRI ATAL BIHARI VAJPAYEE:
Overhead charges per quintal for
handling wheat.

ot siwe quw fag (W) ¢ 0
frizwr 7

=it gz fagry awaday : S ogr

weqw AR, ag | T AR
ST v 2 v farw sfg ad =<
Y F1 AIET IS @Y 2 wWifw ag
BFT F AT FET ATEAT
IT AT AT GGAAI ARATE 1 10
7%, 1973 *1 @ra fom & sdarfai
3 TAFRAT W UF FE-FRY &, fog
¥ g Far fF—

“Pilferage and corruption was
rampant in the FCI. The detention
of wagons at railway sidings had
.gone up whereby the FCI has been
sustaining a huge loss due to demur-
Tage on +wagons and pilferage of
foodgrains to the tune of 40 per
cent.”

g T Wt wifafea  fr o
HFARYT & 96 S9F TEH WE
gy & WX ST I S el
T fagqy ST & 1 a8 W faT fay
wrar ¥ fE osrgye Wt & avfest
BT HET Y WK 5T w1ae § Fem
& wiawrd =27 fgmor aer 7%
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IEAW 7R, AL oA HOwE
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W fRaar 2 wr

TATAY WRIEd, 92A oY IA @
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I FT G Y 1 1972 F WiwF
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IEE  wEEE, WS F A
FIR F @A | W
amg ¥ sfeas weex 2w S &
o wisg ¥ § 1 1969-70 &
8. 83FAT AT FTHRTZAT! 1970—
71 # 8. 40 FT TIY FT AT AT |
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[ o wz=r fagrée avoqg |
¥ A & wiwd gw arw adt &
wifs afsws wew s T T
f®e ot 2t arg 8, &rfes o wrwrenr
w1 A ST F S T $— AT
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e AT w garc femr, W
a3 fem A ag wi wrevsw § war &
EANERGCR L L L C
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59 g9q o fqmw § wfaqt &t
IE WA FH G g ST R E
IAT 9IW F 924 FAATY fAsver far

T 12 /) Tl o & fae we
& & /i A F 93 ov wor fegr v

1 (crawrA) S ERE FE @
g S s 1242 8, & 9% oW
FIAATE 1 Sfew wrewd £ T ug
g fr 97 81 SR wA= fAe™ ST
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T §, 10 wzAToas oeATEHe qAIE
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am Jd qa1 qrgar JfFH ow FeT
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I HEIRT AV, WAEH] AR
A g, wne famw § faqenfaar
A g/ TEI E 1 43 i@ ®R@T AT
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TUT T/ TFEATE GH AGA F
T ®iE 94 AL g1 Tl 3 19 TV
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T 45 wCT s7A7 W FAw F s@TS #)Y
= q %1 faar & A7 43 @ ®©IAT F7
9T FI W 1 FAT U qAGHT
1 @rg frm #1 for arfew w99
F Ao afaad fFar st 87 &
usT g & gre fw w1 o
arfer #37 & (=g faaw 7€ {war wr
FEAT | T qvHR 997 G fam &7
15 FIA1 AT & AT W ¥ IW G
fam &1 wwEr &1 ST wWilw 5T
T F A(ZTH F FI GG AT HT
W% 39§ 9reT g1 @ &, 99y /g
fm #Y foqF faosr famrd A7 2797
IAL AT 9T i FIAAT FT STA(
A1 7EI Z | 797 &g TS TTHTU T 291
FIT TG TIF AL FT 4FAT & 7

IqEAA WEIA, ATHIT HATSH FT
T FT AT A FY, TIH AANT Y
TEAY § | Ag ¥ FaA« fagra w71
i afr rm e A g 5w
{8 qa ¥ g0 95 A & % (5qmW
T 39T 77 (7 AT IR FY3F
A TEHAT ST g1 7 g sqvacfea
71 (aleadw w557 fem w49 &, =anat-
ot # 3§ 7eq § o1 AW F wUT
HATKET F7F §, 798 FrE A
FE FT IFT T AFT B FORAF
T FC L7 AT FAA
% (qfeqda & o= ¥ &7 F F9w
Agi grmar g ? 41 ®E FOOAT F
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i faae & fag Seda +&f
g?

qo@ ¥ IRIr & AN F (7 7
w, faeT srardy A A s, v
TR F [T FA M@ AT o AG {
AR FFo R | TFHARF P F
T gy & 7 AEAT § g /1 A
aFaT & FIF wRLT: (AT ¥ HAET
AEE A\ < I CF &7 §F Fd G
&, WM & FIT SAT E, IZ THIS FL
FAT & AIFA & AT ANg@r § oA
FIAA WHA F FAd T AT W
A HIU A T 7 W AT wa
¥ qa7 AT g a7 {7 g WA &7 AN
LR rEEIEEE L E T o A
(Frar3) .. asr Wur A
THAHI F, U8 ST TR AT T
q7 ag T WRFTE T { (vrTEE)

SHRI ANNASAHEB P, SHINDE:
Some traders may have purchased
some of our officers.

SHRI ATAL BIHARI VAJPAYEE:
Then they can purchase your Ministers
also!

Saremy S, & 9y FEA IEAT
g 5 g famn & wiw w1 Usdl i
Yo ¥ gwEay g ALY ENT | SEY @S
w7, e ¥ fgmd madh ww
W # A qfz g a7 #1 qwewa
gt &1 7 wqwfEl #1 3@ § @
&1 g g | grr ag Tfge fF %
FORIA F7 ARtAEINE 5w aw@ &
AEE TR FIGIVH a7 ¢, Ty
g A T % ) I ¥ {oquw
®13T FAM4 & T ¥ A9 F fgdd &
HYBAT K7 TAAT &1 66T & | X T
q&ERi § q.9-89 W varfag (Far s
FHAT T | FT WEAL T W qeA 3—
mE Ffve el ¥ sy §, vAw

farmrs & wrraEy e wvfeg
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[ =t wew fagrr arvwad )

- wfew feam i s, At
¥ fgdl #1 9T gy qdY gAA F
AEAWFN =W W@ A fFEe S
AT qow WL v &7 sfaa
AT I FATS ST FL | THT qT€9q7
A1 ARIT FA 1 FEEE g | 5
T Y RNATTAT IO g H AGY AT
arfee | AT 7 @< 7T faw 7
SRR ¥ 3T vaw g § 13N,
Fefegegma fowew 71 g7 w3 +f 932
F A Sm I qa g SE A Y
s A o7 99 W e 9|
S FITRAT T [T FCAF F ATH &
fa=ara g AT 2 AT TE FT AW B
wH=iet %1 g1 o & 1 wF weT-
arfeat w1 aws w1 s faemr s g,
a1 B BT AFTEAT d1 9 I §,
affa ag-a8 arewse 9w W €1
T wEE A AT FTaOFT AR G

# avgmn § 5 o fawg o g7
TEHICAT § 9T FL H T FE 4T H FS
T gA™@ W4, F FET TTHFL T
Ut Sl ol ol

MR. DEPUTY-SPEAKER: Motion
-moved:

“That this House do consider the
working of the Food Corporation of
India.”

=t R TR (T I
wereg, wE gEAar § 5w fawg 9
oft wz fagrlt A, F &gy @
TIARHF EHIT goArAT § owle §
5 gftzior #71 wwre 77 § )

AT §9T #) oF wlnfy ¥ jafeors
grEedfas F9 |
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qt wz¥ fagrd Tady © WA
e o w v €

oft s ey ¢ oav ) faedw aw
3w afafa & 52 F1¢ Yow mw 3fear
9T UF A Ja FY 1 qF ARH g0
t fF 9% fr’ 9% o 7 91 -
I 7 2, 3w ¥ faafad & owe
ZFT foe o = Y 3w I §
T KT ST A2 | F% FR TZ TA(AE
U A (VO WA ¥ @ 5o,
Y WTGT T WAF TTART G SFAL 47 |
afEm 4%, 7z 99 g1 & v & A AT
AT § 357 FAZY A1 (A€ &7 gErAr
T fear 3

a7 fdE agd v £ 1 30 H
FGT ML §, HA qgAMT T HE
FTIGTOE FT qeggq fawar 741 & #I¥
=% &1 {57 TrfRgt F7 79@ off Sivadfy
J g% FT oA G147 2, 54 IR H
E AT AR F Y gwAT T
g ¥ 2, & g Y wwm
foie & #erd § Wiwad 5§,
AT I JqET F AL 7 9 G
wiefma w4¢ # Atk @ o
Lo SIECE S BRSO o S
U w1 AT ST T QA J T
TR T 7 F AR g ]
IR mmIW A TN
arg ft T § |3 WA <@ g,
AT & o7 TATE AT HT ST |

A AT A BT FITARIA FT A
qen wreAT At &, ag ag  fe Sw A
FIL T aH A aF e ¥
IFW T oA § wF faara ot D
IFW g s @dver g o g,
afer wg fear omar & f5 ag wfor
feem FT & 1 99 & 777 frwe wAae
ET T WA sy &7 39
T t O fee Q‘Eo?ﬁomfo *
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wfawrYy 0¥ sqrafegi & FgyeaTr I
Hrog R EAT AT E |

T FTUET 7 78 Y goa £ AR
&1 fFrmT swiET (2n7 et 2 o0 A0
EriciE e Ll O E A S
sgrer fewmar o owwa 2o seE
Tg | F7 0% 0Rs Hio mEo & A
AT FAY 98 73T £ q7 AT ATTH
frry qr frd wma £

ofy off 74T T A7H TreraT
il g § 917, a1 ag oF T 97 uge
T T —qT K IT A TTEATE FEAT
fF 7z 35 77 M ET Ww 37 W@
& i w7 Fredior 7 33 A "ifaat,
Ffagi, Warae v wafagt oav
&g 2 ITZTAT T AT ATy
BT TPV F EAA whawE
Y A TATT F AT &, T FT I
2qr 2 A I AT W Fxar 2 afz
HE FERIA F AT F AT F
FfyFTiedT F1 IZA STETET F T4
& g7 7 faar s, 1w FaR
F1 aga & FAAlAt g afnat 77
T FT HHAT 2, TG HIET AT TH T
T arAl & e vy 8, W ug
TS § AR F F FeAT FYoarg
o) 9% 7 A T g

16. hrs.

HH BT F, WEAC Q@I TAT &
¢ 5 w97 w7 FOOE # 3gg €
e ¥ aF w0 w9 wfuwrd &
a1 35 fegra & famw i @9,
fae & @mdw v qrody A fean
f& fFam ® 94 & Iqew & IfEw
T s st IaWtRAr w1t SPaa A
YT o foyer W% 99 & fAU 08 ®§0S
) wiagear § WX I© w1 FT

2675 LS—10
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128 W7 [IUF Tt Famar A
arfer | ey fE & ¥ vy 3 OF A
BT FTEIE HOFR G TAE
# & o #E avg ¥ BT FWOREA &
IFTE & 91 P H wFET Ty & o
W BEAF ATATT H A1 2 A A fF7e
q g T &1 AT goT g, a9
SATATY 39 2% § W@ & 5 §3 TR
T A F @R A1fw wiwai #1 fraar
ST w% A T AT & qeT Tl 9T
TATS @3S FF | F IT a9 B8 FTE-
IO & FTAATT FE WE g3 F<
¥ E AT I H IT AT AT ATH G
2 5 OF a7 9 AT3T 1 FrAr 9T qF,
aTf saTarfvat $1 GET 1 W A
BT FILATA T H GeART A HHF |

ag 751 & 5 wE @ s
TG TITATSA R | B A HIA GG
FZ a7 91 HIT 39 B qr5 4l § 98
FTET FAT F OHIT I K FE TET H
i Fi7 #0021 97 @l w8
A fF I A FATE; FH
o Y TEAF AT £ | FF qrawawar
g am %1 ¢ % f37 7= £y nfa
& fom, fomr #1977 @< § fam,
T dnsT @ faqin fear T g, 9=
Tt § AFEART @A A AR
ST A HeEg g9 & HIF S AR
39 ¥ o Fifw ag Afus syrawrd
¥ 1 FAF |

off qravl 7 % fF g3 FGEE
¥ qagd wene I AT H "o dvo Ao
T mAFTEd g1 WY § 1 I FH AR
FrER T AEE | A5 D, qg A H:Q
gaa § a8 w | G w & 5 oy
qofaar s ¥ ®y Wi § W a2
R a9 919 § | A6 BT FERAA
T O A ¥ HAT WSS W F
g ) w9 Wo dro wre F I

. . - . O
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[ st waw ager |

IF F A F qFEE0o &7 ST @R,
& = aridr &1 ag fawam grosrEr
arfed a1 & sv 37 419 97 qAWET
2, g7 arg a1 O Fifowr Fv @ 2
1% ArE il 7 &), = #1893 ¥ AW
wredt ;T A g, AEARF FoF A
o 9T 99 & g’ § I &) TF AR
39 ¥ fgsms I amaEy &7 97 |
T FARYA F qaqd AT TSHATD
®F ¥ 2R g § gafag § AR
qeft § W gl fAtRET @R L 7 I
FAR AN AT RN T A FTH
FT TG R a2 1 AT FT AT
F7 T 2 AT oF, AT A4 T
FIE J FIT AT |

ST arsidt 7 =38 A1 98T w38
st F1 i ®= wEm ) AT g
faifaat & fayy e Arfgw ) WA
M AT W SRl A7 Sl §, ard 30
fF fd’ gadr sy &5 77 75, qi=
Q& a7g & T AT AE | AW
T 37 31 9 a1 FE4 % T F AT
F1 Y WY & | 37 F1 F a0y FEAT
2, 7z iy %% | AfeT g8 F A Al
7@t & FF gE AITEH OF T mEar g4
g% & 5 wiwd 3 & a3 wfawrd A
gy, afe oA & faans 1 fowmd
gt &, W 9w fowmaal ¥ wE g
& FrgE T w4l & 7T FEIARET
LG

ot qTIYAT T UF ATq qF N war
3 5 w3 Folam & @i st
q Afas 3139 § F15 53g § % sarardy
FT T F7 qIqT § | FFFT 39 F7 Fror
gz fe qgdsgar A FTATE 139
% gfafwa ag w=Ter 1 T80T F@T 3,
qifs S q agd a7 ag I A1 AT A%
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gArH @O § A IT F R A
¥ St ZrgAAT 8, Iq N qET WL
&, Y 3z, AT F A4 FT HYFAT W
BT FT FATH! FA F1 fer & wxar
2 1 39 A I F1 AT AT 9IATE, TH
¥ & TAT SFIIT FF FATH! FHT 8T
21T q9T IH AT AATH I AT AT
FEXT 78} wsd 1 BT ag wArT wy
wEET AT §, A6 A&, AT T 1A
3IF F7 gifcar g4 JEATE AL 99
Ffea & ot qATRD FAT FGC G

a8 F7E |E OFERAT & AR
Fw § faaer &7 sweqr FAT TIAT
g 7 wgt Afeew wArs 2, a3t ¥ AFR,
ST3T Ay &, qET GG AT 9TAT § 1 AT
T g 39 # o AT AT A F
g4 # g =gy SwERr g
qIa TTAT g A FA IHRET G,
d=z e $hwfaz § 91 7ET I3 AIAIT
grmaFF gfaig 1g@F AT 9
AT CHodTonTs oW {Tar § A IF X
Exq FAT & 7 GET FY AW AT 8§,
v g 3f gy & qr 3w ®i I v
g 1 339 F 0 /EY F@T | AT I
FY 39T 9347 3 A fF TRoTowrso
AT FT THL &2 Jarar &, F90 F
Tgar § ag ergAfex 78 8 1 3z wlaq
741 & B St& wArSr 9 &1 a1 ST FT
ATATAT KT ISMET AAA | afew 77
ofaa g i Fa7 & qaq, qemdr & I4
ag SHAT FT 74T FAT AR I Fraq
T AT FT HATT 07 | A1 FAfH I
F1 FA[ FT TFATE FT 7 FA &1 3fez
H o9t §1 97 FC @7 9347 3 AT
EETL FT 7T 59T FT AT (hodT om0
T ISET 9T & A1 OF TgTT awiary
Ft WA 7G0 93ar #ifE  I7 w1 gl
Fy9 qAGR FT & 1 3afAe § g
g @A s wgw fr qwodTonts
¥ gsfam Wt srsae awfeat
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qwfad # g5 smer § A ag =nnfaw
% | Az ST ST ¥ saEr o
TS F FET 9T ST F 47 0% T
"BY F T ey & Jam § o Afew
FFIT & FAFL TF ALY 09T § I
fo cwodomEont @it TW #Y suEAT
FET O3 2 W\ IT H WY TRoHToWTE 0
gg 1 78 T FFAr f¥ oW 7 A
glE 77 fg~1 § 797 997 fa% femefr
T qTa AG FT G370 AT FI 97 GAE
3T AQ ¥ Foe § 7T AL GA
HETT aF AT NI AqF F7, freA
" §@ 51 77 W3 7T I § IS
R (0T T, A1 77 47 F5 A @
ZWT WIE UgoeHTomEo 5,7 397 F fAm
2, TTT 297 F7 72T F1 0% IiF ST HATE
zAT 2, AT 9w AT &1 arer W
Sid T FIE FT 9.3 A F; OO
s\ (T #7 foql 7y 3@ "
I 93 }\T T TR | 77 URo
-dromrio FaT & W7 &Er Fvar & fow &7
FF %7 & (% a5y Awar @ faeer aret
#1 fx dsfamr wdiy aga samm g
57 4q gfewmn & FW AW AT @i
& wodomfod F3fmm Wy sarer
agt g arfam &1 wrae 23 w54 faew
& wHaE o § AR SEW IR, s
W) &9 7 78 g9 & 7 q qifoa
¥ & 97 1 THofloMTEoFT FTAT
qEAT | EF FT I OF oHYowTE 0 TEY 7Y
FFeT T fF G5t AT e § ol
AT AT ITRTE FT @R IF &1 47
qzm | OF nged o SoFT ARES
T @AMFoF AT HT AR
&F FAIT GG F1T THoH oo FT
732 ug & % A8 %7 =% a7 =
AHF BATT ¥ /T TF IH07 KT WATA
T e

T% o WA QR arasdy O 7
Saray {6 Ty G £ 98 TArd s
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1 w1 T 2 fF aw At Y wrTom
F9TT 37 WYY &1 faeT @ ) g
imagaagr 2 agA fama 21 wE
VT 1 §E uiEaEy §
FE g § wlmar § #1 adiEan §,
Tz 39 99E ¥ & (& 39 %1 37+ fams
G0 47 W FAT 34T 2 ;T A
T FAATAT FT 0T Fiwr GAT 9T
2 fag £ d@wer §£ @ 949
g g 8, gul & wwwan g {7 ag
arafax 2 & 77 o7 w7 =9
o <7 £ FaAY GAHY 1 AT 7T F AT
AT G FIAT, TH KT THL 216
FATAT ;7 37 w7 fagvor Fv=, 7 ww
a1 97 3@ A7 OF ST F gAY oA §
AT $1 A WAL, T FT AT FIAT
T TE T O 0F T LEF F
frwfor 3, 30 %1 %8 FIARET WE
slear 39 a1 & wowa g fF ag sqaeay
wfaF saragrfe 91 a%a 4 |

T AT F1 F U170 F Wear =1
&H T SO | T EW § AR«
RECHIEEIGEAEAE ok rf 41 ]
%% U ooy fawg § 97 o F v
o W &, ¥ F gewid W AT 40
sgt a% Aweardt ey Arfaat # we
¥ I sTmeafoa F@T ) Awady
FETT T 9T FA F fAw qwRodlomrEo
T8 1 TH F T FT T T TZA-AY
2 9% gfusgaa ¥ Fay 93,
T wfus oS T T @F W
FAAT TN AT qFT X IWEAFTA 3T
¥ g s far a1 % 39 ¥ fag v
ST WIFTE AYAT F1E FTERAF AV
faamr g W g At & qwwan g fw
FE FIHTLHT T K1 goirwa T feg,
T ¥ w1 gaas A giar iz

@ & o §2g 9 fe e g g
W O gfear @ W & aw
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[+f w7 wgrer]

T 2130 A7 FA1T F 57, AFIA & 9547,
qRarfAal 33T FARTIA HTCH FHET
w1 qfer A0 F1 Graar A1 ggar $
for $7 werar agf i s F6Y M afg
Feqar L a1 gA VT @ g1 S §
T ¥ foga ag A AT WIFT ASIT
TI0 | BF  IF TUEAT AT ST AR H
DA WGT AT, HF FIERAT A
gfear g7 %1 fagzo FT  J[qT 91 |
AfeT saf ot g7 oF AT Arw-fasi=ar

FY qLF T334 o7 @ &, T AR qqAE
a3 feat § a1 w77 mhoxlon o FT HU
FIA H TAT & | ATIS T &A1
FLAT I 3, 30 FT (TLAT A FIAT
q39T &, $H F[ LI F1 FAT 9847
2 | A7 &g (WA FAFT &7 @A
g st 507 11 F0g fgrgeam & «wii
FYHHIA FITAATT & 997 AT faqiza
FIXA FT FMH {I FIERAT 706 Ffear
& far ) @l w1 g ot st
off, Afwa g TIT F T 58 663 8
fs zu 3a @5l Fr qAFlaAr FT w6
F11.F UHoHToMTE 0 ATH HAIA: &F(WAT
R @r{wal & araqa W OF qga a7
T FT TG AT M 3@ F AT &Y
TACS TFAT @I AT |

Fonaqig wraragansa § %
FHar War § EER T AT SOTEF
& AT A ST TT AL Th oF [ oHTE oF AT
Ggmgagasaw g A v &
i WL I FFAT ¥ 19 98 IH AV
Faai 1 g7 FT @ £, 39 &1 AT AR
A A FAA IATTH AT | ATAT R I8
Haga®a g | ATFT gF @ T
T FT AT FF AT FT FAT

=ifga s - ouSo F FTRWT # g

I AT 9T & FrIFATAT 7, wrArfas
FIAFAHT FTA Frasfas srivatal
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FT TEANT AF7 F7feT 1 38 ¥ qga Ty

Ffaqr g% o Ario ®I T L &FAT b

T WT FAL EN HIW SO0 QT agd
F=e1 21T | L i HATS F AT
#1, W18 48 AF g1, FFA g A1 KX
TS Y, AT A AT gt § e

grm #ifd TS T FiT w7 AATRER,

/5 % oA T AL BT S G | fgrge-
T Y siFar sararfeal & gt 6 fAwe
AgT w7 1 yFAY | g fEEE
Siad @ &9 & fag, saar &1 sl=Eg
1A G TR AT HT F (94 Tg TFL
#1 feard @it e wd: w9 gufasia
& A FA TS & AT T ELHIT AT
BT HA THJIT ST & [F7 T%o Hlo
Ao N HEATY & AILHT w31 &F §F
F{9q graegs E(F eAFTHART AlaF
T&T FAAT ST |

*SHRI BIREN DUTTA
West): Mr, Deputy Speaker, Sir,.
while initiating the discussion Shri:
Atal Bihari Vajpai has raised many
issues and pin pointed many corrupt
practices prevalent in Food Corpora-.
tion of India. Without {ryigg to-
reiterate them once again, I would.
like to draw the attention of this.
House to the corrupt practice pre-
valent in regard o medica] bills im
this Corporation even though this has:
been touched by him in a general way.
Sir, you will be surprised to know
that the per capita per annum medicall
bill in West Bengal is Rs. 2,662. West.
Bengal has become a heaven for cor-
ruption pecause we find that the cor-
responding figure for Madhya Pradesh:
is only Rs. 79. This is Siddhartha
Babu’s West Bengal ang these are the:
persons who had, onlv the other day,.
welcomed the Prime Minister with a
slogan “Yug Yug Jio”. Obviously like:
the medica] bills in FCI they wanted”
perpetuation of the different channels:
of corruption which is so active there:-
today.

(Tripura:

SHRI VAYALAR RAVI (Chirayin--
kil): We agree with your views. This:
kind of medical Bills should not be-

*The original speech was delivered in Bengali.
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allowed to any employees. We agree
with your observations,

SHRI BIREN DUTTA: If you look
at the working of the FCI you will
find that the number of employees is
increasing every day. The number of
posts of senior officers is being
increaseq whereas the income of FCI
is dwindling year after year, out of
total salary Bill of Rs. 3.35 crores
drawn for the staff during 1972-73,
the Corporation paid Rs. 1.37 crores
by way cf overtime and medical
bills. I would like to know from the
hon. Minister whether this is correct.
¥ understand that the matter is un-
-der investigation by the CBI and the
bon. Minister may please tell us whe-
ther this also is true or not? In this
connection Sir, 1 would like to sug-
gest to the hon. Minister to examine
whether it would be desirable (in
view of the steep increase in the
medical bills) to bring the FCI
employees under the ESI Scheme.

During the last 16 years, right from
the time when the Ashoka Mehta
‘Committee was appointed and subse-
quently when the FCI came into
existence til] today we have found
-ame thing very common with this
‘Government. During all these years
‘Government have not made any
omest  effort to procure all the
marketable surplus (and not the
marketed surplus) of rice and other
foodgrains. My predecessor speaker
bhad trieq to raise a voice of protest
against this but it cannot be denied
by any one here that a very strong
Jobby within the Congress party itself
has prevented the Government con-
sistently and persistantly to procure
this surplus and as a result this sur-
plus has gone into the hands of pro-
fiteers, blackmarketeers and vested
interests. In this way when a great
bulk of agricultural produce went into
the hands of these unscrupulous ele-
ments then the Government came
forward with a new policy which
raised the price of the foodgrains but
the Government's policy has only
helped these elements to reap better
sprofits than before and 1t has in no
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way helped the Government's policy
of take-over of foodgrains. ‘We have
made a calculation, Sir, and we have,
found that even if holdings of 10
acres of irrigated and 15 acres of
non-irrigated land are exempted and
even if allowances are made for seed,
labour and domestic consumption of
the cultivators we would be able to
procure enough to meet our require-
ments from the rest of the cultiveted
land and we would be able to sell
rice for Rs. one per Kg. to the con-
sumers but as I have already stated
Sir, that the present policy has only
helpeq the hoarders to inflate their
profits. The present policy is motiva-
ted to ensure that a great bulk of the
foodgrains should continue to be in
the hands of blackmarketeers and
only a smal] portion of it to be given
to those areas which have been affect-
ed by famine or where people have
risen in revolt with arms in their
hands or there has been food riots
like a small soup to the hungry beings.
The present policy does not in any
way want to touch blackmarketeers
and their interests.

No doubt an inquiry is now going
on against the Chairman of Food
Corporation of India and it is not
known how many more such big fishes
can be netted if a thorough enquiry
into the entire working of the FCI is
conducted. A little while ago an hon.
Member was trying to suggest that
the entire lot of the FCI employees is
corrupt. I have here with me a copy
of a memorandum which has come
from one of the employees union of
the FCI. I can give to the hon.
Minister if he likes to persue the
matter. The memorandum  itself
speaks how employees themselves
want to eradicate corruption from the
FCI and how genuinely they are
interested in this matter so that they
may benefit out of this move and the
consumers at large all over the coun-
try may also be benefited by it.

Sir, on the one hand the number
of senior posts in FCI is being
increased while on the other hand we
find that a flood gates of corruption
are opened every year when ad hoc
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appointments are imade. These ap-
pointments are made pot entirely to
meet the urgency of the situdtion but
another objective of such appointment
is to help the Congress party directly.
Through theése appointments the Con-
gress party distributes favour to their
own men and also the agents of
blackmarketeers and the Government
too plays a willing tool in the hands
of the Congress party in furthering
the party interests even at the cost of
the national interests. (Interruption)
Sir, it is not a matter to be taken
lightly or launched at. If the hon.
Minister probed into such appoint-
ments then he will find how these
appointments have been influenced
by the Congress MLAs and MPs by
giving letters of recommendations to
the candidates. I speak with a sense
of certainty as I am aware of the
things prevailing in my State. I had
stated the other day on the floor ot
this House that the State administra-
tion is hang in glove with the black-
marketeers. The bon  Minister has
saig trat the matte; will be inquired
into and when such an inquiry is
made the truth of my assertion will
no doubt be established.

Sir, now I would like to draw the
attention of the hon. Minister to the
fact taat nearly 10 years ago, some
5000 persons were recruited by the

FCI from West Bengal. Till today
no decision has been taken about
their tuture. During the course of

the present discussion we have been
told that quite a few thousand
employees are going to be retrenched
in U.P. Therefore it is necessary that
FCI thould go in for a structural
chang:. An hon. member has sug-
gested that FCI should be modelied
on the lines of LIC. I do not know
whetter this would be good or not
but it is true that looking at the state
of affairs prevailing in the FCI it is
imperative that some sort of restruc-
turing is absolutely necessary. While
considering this issue the Government
will have to say in very clear terms
as to the policy they would like to
pursue i+ matters of foodgrains trade.
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They must clesrly say. whether they
want to nationalise the foodgrain
trade -entirely and implement it
seriously and mnot the half-hearted
manner in which the present policy is
being pursued. Demands have now
been made by some State Govern--

‘ments ‘to constitute their own Food"

Corporations. This is not a bad idea..
Through these State organisations,
with local cooperation and assistance-
from the Centre, the work of procure-
ment can be improveq substantially.
It is also necessary, Sir, that the-
employees who have been serving this
organisation since its inception and:
who have no stigma of corruption
labelled against them should be con-
sulted. These employees have formed
their associations and wunions and 1
have no manner of doubt to suggest
that Government will benefit immanse—
lv if they take the views of their em-
ployees in matters of administration
and functioning of the Corporation. It
is really unfortunate Sir, even the
labour laws have not been made
applicable to them and they are com-
pletely ot the mercy of the local
administration so far, as their confir-
mation. promotion etc. are concerned.
It is necessary therefore, that an early
decision should be taken in regard to
these matters and the staff should be
given a sense of confidence in regard
to their tenure of service and if it is
done it will be reflected in better pro-
curement of foodgrains by the Cor-
poration, ¢!

I would now take transit and
storage losses suffered by the FCIL
You will be surprised to know Sir,
that the loss suffered under these
heads amounts to Rs. 83 crores. It
is a colossal amount. How is it done?
In Kashipur (W. Bengal) godown of’
the FCI very recently huge stocks of
sugar were stored but due to the
negligent supervision a good quantity
of this stored sugar melted into water
and this has been widely published
in the newspapers and I am sure the
hon. Minister must be fully aware of
this incident. There is no practice
of stock verifiea‘fon bag by bag.
There is 1o m(achinery to check hew-



301 Warking df
Dbags disappear between the points of
loading and unloading. Theére is no
method to present the sale of goods
during transit and in this way we find
thousands of maunds of rice and paddy
are lost every year for improper
upkeep in the stores. The inspection
of the godowns done visually and
when we ask the officials as to why
timely action was not taken to pre-
vent the rot during storage we are
simply told that nothing better can
be done when one has to be content
with visual inspection only. Thus
much of the foodgrains which could
have been salvaged and made fit for
human consumption are allowed to
rot and iinally they are disposed of
as being unfit for human consumption.
The stranglehold of the bureaucracy
is so great that it does not allow
things to unprove. Even when the
roofs of the godowns leak, no action
is taken for who will pay for the bill?
There is no coordination between the
FCI. the Railway authorities, the
Inspector General of Police and
because of this divided responsibility
corruption continues to flourish
merrily. There are instances where
the FCI has not taken steps to pre-
veny leakage merely on the ground
that it was a PWD godown and it
was for the PWD not the FCI to take
necessary preventive measures. In
this way Sir, we are losing thousands
of manunds of foodgrains owing to
the callous neglect and poor main-
tenance of our godowns. I would
therefore urge upon the hon. Minister
that he must take the employees into
confidence and there are many trade
unions who can be depended upon
and who can always help the Govern-
ment to suggest ways and means to
prevent such colossal losses which are
taking place every year. As at
present Sir. the employees are not in
a position to convey to the Govern-
ment their suggestions which are
leading to corrupt practices because
they are constantly under the threat
of losing their job. Most of the
employees are still temporary and
they have not been made permanent
and it is always easy fol the senior
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afficers to terminate fhe services of
such employees when they come for-
ward to reveal the sources of corrup-
tion which may be emanating trom
the top level of the officialdom. I
would therefore suggest that the Gov-
ernment must try to improve rela-
tions with the staff and a Parlia-
mentary Committee should be consti-
tuted to inquire into the various cor-
rupt practices that are still prevalent
in this organisation. I trust the hon
Minister will reply to the points that
I have now raised and take necessary
action in this regard also. With these
words Sir, 1 conclude,

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Deputy-Spea-
ker, Sir, my learned friends, Shri
Vajpayee and Shri Biren Dutta have
dealt at length with the various short-
comings of the Food Corporation of
India. I take my stand here not to
give a blank chit in favour of the
Food Corporation of India, but, at the
same time, I feel that if we do not
highlight the good work that has been
done by the Food Corporation of India
and only highlight the shortcomings
we will be doing a great disservice to
this country: because this will create
an impression that the public under-
takings in this country cannot dcliver
the goods and that it is the private
businessmen who can deliver the goods.
In order that this type of fceling may
not go in the country, it is neces-
sary that the good work which has
been made by the Food Corporation
of India should also be highlighted,
and at the same time, we should be
also cautions of the shortcomings.
After all, we should not forget the
fact that it is the Food Corporation of
India that helped this country in
tiding over the serious food crisis that
we have experienced in the last year.
We must not forget that it is because
of the buffer-stock of the Food Cor-
poration of India that in the riost
serious food crisis—this country could
at least claim this great achieve-
ment—there was no starvation death
in this couatry.
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We also should not forget that when
‘the country suffered one of the most
acute droughts in Maharashtra and
other areas, it is because of the buffer-
stock of the Food Corporation of
India the people could be given the
necessary subsistence requirements.
We should not also forget the fact that
when there was the Andhra agitation
and the Andhra crisis, when there was
no communication between Kerala
and the rest of this country, it is be-
cause of the Food Corporafion of
India which shipped the necessary
food materials tp Kerala by sea, at
heavy expense, that the people of
Kerala could be supplied their essen-
tial requirements. These are some of
the achievements of the Fooq Corpo-
ration of India which we always
should bear in mind and we should
project them before the people so
that the people can understand that in
the moments of acute crisis it is not
the private businessmen, not the
private individuals who can come to
our rescue but it is the public under-
takings which will come to our res-
cue. It is in this spirit that we can
expect a complete economic change
in this country.

At the same time, I am completely
in agreement with other that the
shortcomings of the Food Corporation
of India should be looked into serious-
ly and remedied. It is true that
there is corruption in the Food Cor-
poration of India. Even the hon.
Minister has admitted it. And the
corruption has gone to the extent that
the CBI had to make enquiries against
Shri Igbal Singh. I must compliment
the Government that even they have
allowed an enquiry even against the
highest official and I hope this will
create an impression round the coun-
try that a person, however high he
may be if he is corrupt, will not be
vardoned by this Government.
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16.28 brs.
[SuR; SEzHIYAN in the Chair]

Sir, one of the difficulties of the
Food Corporation of India has been
the overhead administrative , expenses-
I think the overhead expenditure
should come down. Mr. Vajpayee has
cirticised that there has been a certain
amount of retrenchment in Uttar
Pradesh seems to be a great problem
to us. Now, to Uttar Pradesh, if you
give kerosene immediately there is a
hue and cry raised, that, you give
kerosene to Uttar Pradesh because
there is election. If you employ peo-
ple in Uttar Pradesh, they will say
because of the elections you are em-
ploying people. If you retrench peo-
ple in Uttar Pradesh, they will say
you are refinding people. Therefore,
it seems that in Uttar Pradesh, you
can only maintain the status quo but
cannot do anything else. After all, I
feel that if there has been an excess
number of people in the Food Corpo-
ration of India and if the Corporation
cannot function properly, there should
be a retrenchment. But at the same
time, I will ask the Government, and
I would appeal to the Government to
see that this question of the emplo-
yees should be dealt with in a
compassionate manner an attempt
should be made that they should be
provided with alternative jobs with
equal benefits if possible.

I will not advocate that employees
should be kept at the cost of the func-
tioriing of the Corporation. But, we
have got a moral duty to the emplo-
yeeg also. I hope the Government will
take a compassionate view of the
whole thing.

The other thing about which we
should be careful is about increasing
pilferage cost in the F, C. 1. Whereas
the number of pilferage in 1968 was
8 and the total amount involved was
Rs. 3,660 it increased to Rs. 26,131 in
1967, the number of pilferage having
risen to 32. In 1969, the number was
69 and the amount involved was Rs.
4,92637. In 1970, the number rose to
72 and the amount involved was
Rs. 5,04739. These are the things
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which have come to the notice of the
Corporation, Without coming to the
-.notice of the Corporation, I think there
_are, an equal number of pilferages
which go unnoticed. Unless we do
something about it, there will be a
great difficulty in proper functioning
©f the Food Corporation of India. I
hope, the hon, Minister, the Govern-
ment, will see that some very serious
attempt is made to stop the pilferage
and see that no mercy is shown to
the -delinquent officers who have not
been able to deal with these pilferages.
After all, the responsibility should be
attached with every employee of the
Food Corporation of India. If there
is a dereliction in duty, they should
be dealt with mercilessly.

»

Then, the question of discipline
takes us to a question of unions. The
last speaker said that you deal with
one union and that will remedy the
whole thing. At present, there are
almost 20 registered and unregistered
unions in the Food Corporation of
India. You cannot have real discip-
line in an organisation with 22 regis-
tered and unregistered unions, each
union trying to create an impression
on the workers, Therefore, they will
try to group themselves with the em-
ployees. Here, it is the trade unions
and labour leaders who have some
function to perform. We have got here
trade union leaders who want public
undertakings to succeed and who want
the take-over of rice and wheat trade
by the Government to succeed. My
appeal to the trade union leaders on
both the sides is to see that the num-
ber of registered and unregistered
trade unions is brought down and
there is perfect harmony amongst the
workers and the employees of the
“Corporation.

Before I take my seat, I would re-
quest the hon. Minister to look par-
ticularly to the case of Assam. I know
the Agriculture Minister himself comes
from Assam and he knows the prob-
lems there. But, I feel, unless the
House strengthens his hands, he has
«certain compulsions., At thig stage, I
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would ask the House to give an ap-
plause to the Assam Government for
taking over the rice trade. This is the
~Assam Government for taking over
the rice trade. This js the first State
-which has taken over the rice trade.
Obviously, it is on the success of the
taking over of the rice trade that the
future policy of the Government in
regard to taking over of trade in other
commodities, to a great extent, de-
pends. Taking over the rice trade has
started in a very well-organised
feel, the
Food Corporation of India has a very
important roie to play there. I am
happy to know that the Food Cor-
poration of India is rendering co-
operation there though their coopera-
tion has to be increased.

I had requested Mr. Shinde long ago
that the administrative machinery, the
administrative set-up, of the Food
Corporation of India in Assam and in
the neighbouring States shouid be
strengthened. After all, we have got
three States and two Union Territories
in that region. Assam has taken over
the rice trade. I think, 5 zonal office
of the Food Corporation of India
should be immediately established
there. Mr. Shinde had, on principle,
accepted it. But I do not know what
actually has prevented him to trans-
ferring the principle into practice. I
hope, with his dynamism, he will not
merely accept it in principle but
also accept it in practicee I am
appealing to Mr, Shinde again to do
it. I know, the Agriculture Minister
may be reluctant to doing it on the
ground that he may be showing undue
favour to Assam. I hope, Mr. Shinde
being impersonal will do greater
justice to it.

The functioning and the strength-
ening of the F. C. I. in Assam will un-
doubtedly give a new fillip and en
couragement to other States who are
thinking in terms of taking over the
trade in essential commodities. It is
on this that the Food Corporation of
India has not only a function to per-
form in Assam but also a function
which will ultimately determine to a
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great extent the future food policy of
this country. Therefore, my appesal to
the Food Corporation of India offici-
als here is to strengthen the organisa-
tion in Assam, to streamline it and to
remove the shortcomings.

I am confident that the new aware-
ness in the Food Corporation of India
will undoubtedly increase and that it
wil play a greater role for the good
of this country.

SHRI S. M. BANERJEE (Kanpur):
I have heard carefully the argument
advanced by  my hon. friend Shni
Vajpayee, who initiated the debate
and other friends such as Shri Biren
Dutta and Shr1 Goswami. The Food
Corpouration of India has some to stay
and it should be our earnest endea-
vour wheiner from this side or that
side to see that it is not swindled by
a handful of people. We discussed
the nefarious and shady deals which
took place when my hon. friend Shri
Igbal Singh was the Chairman. The
entire question was referred to the
CBI and I am told that the CBI has
already established certain charges.
I should like to know from the hon.
Minister whether that gentleman has
been charged or is going to be prose-
cuted by the Food Corporation of
India. 1 also want to know whether
a copy of the report would be laid
on the Table of the House for elicit-
ing more information and for the
education of all of us to enable us to
assess how best the Food Corporation
of India could be run.

It is true that there is corruption
at various places. 1 come from Kan-
pur. There is a huge storage depot
at Chandari. I know that there were
certain cases of pilferage and mis-
appropriation which were going on.
The definition of honesty has changed
in this country. A person who takes
bribe and does the work is supposed
to be an honest person. A person
who takes the money, but does not
do the work js supposed to be a dis-
honest person.
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The question of retrenchment was
mentioned. I heard with gregf atten-
tion the speech of my hon. friend Shri
Goswami and he told that U.P. was a
peculiar place, If there was recruit-
ment, the Government was criticised;
if there was retrenchment, the Gov-
ernment was equally criticised. That
is what he told. 1 do not think that
anybody criticises the Government or
the Food Corporation of India when
they recruit certain hands.

F. C. I (Mot)

I had a very useful discussion with
Shri Shinde the other day and I am
happy that the Managing Director and
the Chairman of the Food Corpora-
tion of India were also present, In
U.P. alone they are going to retrench
834 people out of a total number of
945 cases of retrenchment. I do not
know whether UP. is the biggest
State and. therefore. the retrenchment
should a'so be the biggest. This is
the result of the reversion of 1242
staff of the Food Cornoration of India
in a northern zone.

1 am told that the salaries of those
employees who were reverted had
been protected by granting them per-

sonal pay. If they Lad been granted
personal pay. I am afraid that th=
personal pay is going to absorb all
their future increments, ‘That is why

we are against granting of nersonal
pay. The policy of wheat take-over
has been decided by the Government.
Is it not a fact the storage capacity is
full. If the norms are properly ac-
cepted, then these employees need
not have been retrenched. 1 speak
subject to correction. I have got a
statement here which shows what staff
would be needed as per norms and
what staff actually exists. In Punjab
as against 90 AM(D) staff needed,
there are only 35; as against 378
AGI(D) staff needed as per norms,
there are only 128. In AGII(D) cste-
gory, the respective figures are 536
and 244. At AGIII(D) level it is
1715 and 815 respectively. That mecans
at the AGIII(D) level itself 900 addi-
tional staff are required. In Haryana
again, as against 16, 93, 126 and 420
staff needed under various categories,
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there are cnly 11, 45, 65 angd 305. That
is aloo the Cese in Rejesthan. In
UF. where retrenchment is threaten-
ed as against 63 AM(D), you have
only 58; as against 272 AGI(D), you
have only 256; and as against 125¢
AGIII(D), you have only 1191, Tak-
ing the overall picture as against 3700
AGIII(D) posts, you have only 2524;
that means you need an additional
1176 hands in this category alone, jf
the norms prescribed by the Food
Corporation of India are properly
followed.

One may argue that procurement
is not so much. It waa also explain-
ed by the hon. Minister that the im-
ported wheat was distributed to vari-
ous States from the port itself and as
such no additional staff was needed.
As per the norms, we need 5818 ataff;
the total posts sanctioned in different
categories come to 3835 and the total
additional posts required come io 1983.
I would have understood had thesc
posts not been filled as an economy
measure and side by side no promo-
tions also took place, promotions
have taken place. I should like to
know from the hon, Minister what
kind of economy is this. Has any
class I officer lost his job because of
the economy measure, because of the
non-procurement of rice which they
were expecting to take. Is it also a
fact that there are many employees
who are working in the FCI as depu-
tationists for the last so many years.
If there is no need, they should be
sent to their parent departments; it
they came from the Railways, they
should go back to railways, because
they have a lien there. One may
argue that the railway staff was need-
ed by the FCI to control the godowns.
siding purposes. for determining the
quantity in destination. etc, But you
must consider the number of class I.
II, III and IV staff who had been
drawn from various departments
including the Railways who aTe now
working in the FCI and whether they
could not be sent back to their de-
partments. If that is done nearly
500-600 emplovees at least, if T am
not wronz covrld hs saved frem re-

j10

trenchment. So, I suggest to the hon.
Minister to keep all thewe pepple tili
the next Budget session s0 that the
Budget might be increased or work
might be increased, I would also re-
quest the hon, Minuster 10 xindiy
assure ug that these people who have
already faced retrenchment will be
provided with alternative jobs. I cun
give the example of the census depart-
ment in U.P. They wanted to re-
trench 500 persons. A representation
was made to the Cabinet Secretariat
here and ultimately it was decided
not to retrench them upto 28 Febru-
ary, 1974. They were to be absorbed
in various departments and 1 am sure
with the growth of the public under-
takings at various places, if there is
co-ordination, those people would also
be found employment, There is con-
stant struggle going on between
hunger and anger. These 834 people
who are to be retrenched in U.P.
alone will provide an opportunity to
those who want to exploit this issue,
The reactionary forces who are out to
sabotage the working of the FCI will
take advantage of it. Certain sugges-
tions had been given by the unions.

Mr. Goswami said that there were
12 unions or 20 unions. There:
are two unions. which are rep-

resentative unions—the Food Corpo-
ration of India Employees Union and
the Akhil Bharativa Khadhya Nigam
Karmachari Sangh. They have join-
ed together. It is only one union now.
So I request that the suggestions given
by them to the Labour Minister and
to the Food Minister should be con-
sidered by the Government. They
have given the suggestions to the
Prime Minister also.

If vou really analyse, there are two
points. One js the capacity of our
storage. I have talked about norms
prescribed by the Food Corporation
of India which I have quoted. Then,
there are a number of deputationists.
If vou consider these two points then
you can accommodate 945 unfortunate
people who might otherwise be
thrown on the streets to face starva-
tion along with their wives and
child-en.
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I beg of the entire House not to be
-miserly, If it is necessary, more
-money could be asked for in supple-
mentary grants to save their jobs, I
:told you how the census department
-could save these employees, You
-also know how the Defence Minister
is trying for jobs for 11000 MES em-
ployees,

A suggestion has been made by
Shai Biren Dutta for the appointment
of g Par]iamentary Committee. I do
mnot know whether a Parliamentary
Ccemmittee will be useful or not for
this particular case. No body denies
corruption. It is part and parcel of
-our daily life. There might be cor-
.ruption. I do not hold any brief for
any corrupt union member or union
leader. If a corrupt man is the leader
he should be chucked out by both the
aunion and the Government, After
the CBI probe and report has any
.action been taken against the persons
.concerned? There are people who
say that once you nationalise any-
thing, it will become a bundle of con-
tradictions and a den of inefficiency.
They also say that the prices will be
exorbitant and overheads will be
more. They want to sabotage the
growth of public undertakings in this
country. As an ardent supporter of
public undertakings and as a good
friend of this Government whenever
they take progressive decisions I
would request them to consider this

matter very seriously, If a Parlia-
mentary Committee is needed to
streamline the  administration it

-should be there. Or this question
should be referred to an Expert
Tommittee, because I do mnot consider
every Member of Parliament to be a
versatile genius. They are not sup-
posed to know everything. Some-
times we also take partisan attitude.
A committee of experts might go
into the cause of certain losses. The
blockage of funds by the States as on
31st August, 1973 is to the extent of
Rs. 291 crores. 1 do not think that
any State is going to pay this amount
to FCI. It that has been given on
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‘payable-when-able’ basis, then that is
a different matter. The point is that
Rs. 291 crores are blocked by the
States. Now what are the charges?
Food Corporation of India Rs, 7.72
per quintal; Co-operatives and State
Governments Rs. 10.26 to Rs. 11.68
per quintal, Why is there this differ-
ence? I would like to be educated
on this matter. Then you have sub-
sidv and everything. After all, we
have to run this entirely on a
profitable. If there is no profit in the
profitable.. If there is no profit in the
Food Corporation, let there be no
losses, If there is no profit motive,
let there be at least the service
motive. It should not be devoid of
both private and service motives.

With these words I would like to
assure the hon. Minister that we shall
help him to the last to see that the
Food Corporation of India exists in
this country and all other items are
also taken over by the FCIL. Secondly
those 945 unfortunate persons ehould
not be thrown to the wolf of starva-
tion at this hour when it is impossi-
ble even for those who are employed
to meet both ends. I would request
him to take pity on them purely on
compassionate grounds. Let them
continue upto the next budget. . . (In-
terruptions) 1 would request him to
accept this so that the lives of those
persons can be saved, As a matter
of fact, when those people came to
me, they were in tears and asked me,
“What would we eat after 1st Janu-
ary?” I had no answer. 1 was also
unemployed for about 14 months. My
son's name was removed from the
school’s register because I had no
money to pay; I have faced starvation;
for 14 months 1 was unemployed.
That is why I feel the pinch. I would
request the hon. Minister to consider
this.

SHRI VAYALAR RAVI (Chira-
yinkil): Of course, I share the viewe
expressed by my hon. friend, Shri
S. M. Banerjee, I consider the Food
Corporation . of India as one of the
vital public sector undertakings play-
ing a crucial role both in economic

'
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and in political life. The Food Cor-
poration has been subjected to criti-
cism, but unfortunately it is not objec-
tive but subjective and is made with
different purpose and motives. I also
criticise the FCl but it is only with
the purpose of correcting and stream-
lining the whole thing for tne benefit
of the people of this country,

I have argued with the hon. Minis-
ter that the labour relations which
consiitute one of the important fac-
tors in the Food Corporation of India,
are not sound: in fact, they are get-
ting worsened every day. You will
be surprised to know that whenever
there is a division in the manage-
ment, when there is a fight between
the Managing Director and the Chair-
man or between the different group
of officials they use the employees to

fight for them. It has happened
on many occasions in the FCI.
They encourage small splinter
groups in the Union. I have

already raised about some top men in
the Personnel Department. They en-
courage factions in the Unions. (In-
terruptions) I am saying this for the
information of the present head rhere.
(Interruptions). When I went for the
conference, they said that they would
. not recognise me as the President of
the Union; they said, ‘We welcoma
you as Member of Parliament, but we
cannot put your name in the minutes
because we do not recognise you as
the President’. I can force them
to come before me and discuss with
me. But, I keep the interest of the
country higher than my own vanity.
Otherwise I could have done it, but
I did not note. This it the way how
they function.

With regard to the present set up
in the FCI, especially, I am very
happy about the new Chairman and
I have openly congratulated him in
the Press. He should try to stream-
line the whole administration. Un-
fortunately, there i{s a notion and I
do not know whether he believes in
it or not, that by retrenching em-
ployees, the whole admidistration can
be streamlined. As Mr. Banerjee
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pointed out, about 945 people have
been declared surplus. I do not want
to elaborate as he has put it very
correctly. You may understand that
there are already vacancies and
according to the norms accepted by
both the employees and the manage-
ment, 1983 vacancies are alrcady there,
you ave retrenching 945 people. I
put a question in this regard and I
got an answer from the Minister, I
will quote them. My question was:

“(a) Whether no systematic trans.
fer ang promotion rules are observ-
ed in the FCI;

(o) the total increase in the cate-
gory 1 vacancy of FCI during the
last three years; and

(c) the reasons for such large
increase in these numbers and the
steps taken to implement a regular-
transfer and promotion policy.”

The answer was:

“Transfers and promotions in the
Food Corporation of India are made
in accordance with a well defined
policy and as per prescribed proce-
dures. The total number of posts
filled in Category I in the Corpcra-
tion increase from 500 in 1970-71 to
679 in 1972-73. This increase was
due mainly to the general expan-
sion in the activities of the Corpora-
tion.”

The answer is very interesting. The
number of Category I posts has in-
creased from 500 to 679. I do not
know whether it was in the same year
or not. Anyhow the number of cate-
gory I posts has gone up. It is not
going down. But you are retrenching
people at the lowest level and throw-
ing them in the streets. In Category
I the increase is about 679 in 1972-73.
What is the purpose of category I
staff? It is said that their policy of”
promotion and transfer is according to
well-defined rules. I do not want to
mention the name. You may be
surprised to know how the officer—
he is a Deputy Quality Manager—has
been given promotion. He was in the-
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.grade of Rs. 1600—2000 and he was
promoted to the grade of Rs. 2000—
"500 and that is only for a specific
seriod and within that period he was
due to retire. Then you say that the
_.promotions and transfers are accord-
ing to rules. It does not go together.
It all shows that favouritism and
‘nepotism are quite rampant and
groupism is being built up in the
organisation.

Only my thinking is that the new
Chairman must be abie 10 gvercome
all these tnings. I do not want to
ritise kam. You take up the whole
rCi. Now, Mr. Vajpayee has made
some criticism. The CPM Member
alsc made some criticism. He could
not understand what is going on. He
said tnat the medical bill of Ks. 1 crore
is unjustified. But he is forgetting the
fact that the 7000 deputati. nists have
created this mischief. 7They have
conflicting interests. Unfortunately,
the hon. CPM Member will not under-
.siand what the problem is. The pre-
sent set up in the FCI is that there
are dircet recruits numbering about
.28,000, employees transferred from the
Food Departments number  obout
12,000 and deputationists number
about 7,000 and these 7.000 deputa-
“tionists are doing this mischief. They
‘have no loyalty to the FCI. They are
g>tting 20 per cent extra wage =and
their loyalty lies elsewhere, i.e. to
their parent departments. Naturally,
‘they are creating the mischief. They
are responsible for this inflated medi-
-<cal bill, not the regular employvees of
“the FCI. The transferred officials from
‘the Food Departments number 12,000
and naturally, there is a conflict of
interest in the matter of promotion
etc. The matter was not discussed
with the employees to find a solution.
They are encouraging factionalism
among the employees which you have
to undo. Today, there is a new
Chairman and my appeal to him is
that if you want to proceed on proper
‘lines or if you want to streamline the
~whole set-up without the co-operation
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of the employees of the FCI and
without taking them into confidence,
nobody can do it. They should discuss
with the employees and they should
find out their problem. They should
see how to streamline the whole
organisation. That is very necessary.
I had suggested sometime back to the
Minister that there should be de-ca-
derisation. Then this confrontation
can be avoided. The deputationists
should be sent back. By keeping
them, the problem will become more
dangerous.

Shri Vajpayee referred to wages as
well as procurement prices. It is true
we must have a wage study. Labour
charges have gone up. Regarding
procurement and incidental expens:s,
the ¥FCI spends Rs. 7.72 whereas
Punjab and Haryana Governments
spent Rs. 11.60. Expendilure on
wages during 1971-72 comes to
Rs. 23 crores. It may go up to Rs. 39
crores this year. There are other
expenditure items which they forgot.
FCI has to pay interest on loan which
they have taken from the banks and
other financial institutions. It comes
to the tune of Rs. 45 crores or Rs. 42
crores. An amount of Rs. 291 crores
is stuck up with the cooperatives and
with the State and Central Govern-
ments. On this amount which is stuck
up they are not getting any interest
at all. This is a particular problem
which we must appreciate. They are
not getting any interest and on the
top of it they have to pay Rs. 42 crores
as interest for the money which they
have borrowed. This is a thing which
should be looked into and the hon.
Minister shculd see that the economic
affairs of the Corporation are stream-
lined. The administrative expenses
com- to Rs. 5 crores a year. I believe
the FCI should make a reduction in it
because it i3 too much. The losses
have got to be reduced. What hap-
pened in 1973-74? The loss comes to
Rs. 28 crores. That is to say if 2.72
lakhs tonnes of foodgrains are missing
it means Rs. 28 crores worth of food-
grains is lost, This mistake should be

.
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rectified. This loss should be avoided.
We cannot tolerate this thing.

17.04 hrs.
|Surr S. A. KAper in the Chair].

The Government is paying a sub-
sidy of Ks. 22 per quintal. This Rs.
22 per quintal should be analysed.

Only Re. 1 and Y6 paise is spent
tor salaries and wages per
qguintal. The expenditure on procure-

ment and distribution expenditure
comes to about Rs. 7.60 and Rs. 15
per quintal.  If you calculate wages
of employees they are very much less.
It is very unfortunate that propa-
ganda is made that employees get
more and it is because of the
trouble of tae employees the corpora-
tion 1s being into a mess.

FCI spent huge amount for purchas-
ing machineries. All the machineries
are lying idle. FCI should look into
this. This is a very serious matter.
Rs. 20 crores worth of machinery inclu-
ding rice mills, cleaning machinery,
platform scales and water-coolers are
lying idle. Many of these items are
even now lying idle. If I am wrong,
I am subject to correction. But, 1
know that the cooler has been instal-
led where there is no elactricity avail-
able. Machines are installed in places
where no electricity is available.

You are not looking into these things
such as how much of machinery has
‘been purchased and where were they
installed and how much of money
had been spent. You know this is
paid by the consumers. My State has
to pay for it because we are taking
50 per cent of our requirements
through FCI very year and so we have
%o pay for this.

Now I come to West Godavari Dis-
trict about which the Minister knows
very well as he has to pay about .75
million as damages to the millers in
‘the khariff season. I do not know
why they have given the contract
without calling for the tenders to the
‘Private sellers of plddy’lt double the
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rate of last year's. The loss might
come to Rs. 3 crores to the FCI. And
without calling for the tenders, they
are giving this to the private sellers
at double the rate of last year and
that is a heavy loss to the F.CI I
hope the Government will look into
it as to how it has happened.

I amn not going to take much time
of the House. I shall conclude my
speech with a hope that this vital
public sector undertaking will be
streamlined. If we are asked for
support, we are prepared to give our
fullest support. Also we may assure
you that the empioyees are prepared
to give their full support to the mew
Chairman and to the new manage-
ment. My only submission is that it
is only a better labour-management
relation cap serve the purpcs2. I re-
quest that you wiil take the workers
also into full confidence and discuss
with them their problems and see that
whatever be their grievances are
looked into sympathetically. I appeal
to the Minister that he should take
back the retrenched workers in U.P.
and other places. 1 think about 945
were retrenched. They should be
taken back as early as possible. The
Government should not stand on their
prestige; it is not a question of a
prestige of A or B but it is a question
of human consideration.

1 agree with Shri Guha in what he
says. 1 appeal to the Minister that
this matter should be considered sym-
pathetically and the whole working
of the F.C.I. should be streamlined.
The present management should take
an objective view of what all is said
in Parliament about the F.CI1. We
want that the F.C.I. should function
properly. We feel that this should be
the best public sector undertaking
which should make an impact in the
distribution system of our country
which alone can prevent blackmarket-
ing in foodgrains and ensure supply
of foodgrains to the poor people at
a cheaper rate. It is the duty of the
F.CI to see to it that it is able to
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supply the foodgrains to these
poor people and the salaried
people at cheap rate. The present
management, I hope, will understand
the problem of these people. The
difficulty is with the top officials of
the management who do not treat the
workers properly. 1 hope that the
present management will look to their
demands sympathetically. 1 hope the
emplorees wjll give their whole-
hearteq support to the new manage-
ment. I may assure you their full
support to the new management.

SHRI SAMAR GUHA (Contai):
Sir, for the discussion on the working
of the Food Corporation of India, four
hours were allotted. But, suddenly,
I have come to know that the
Government wants to wind up this
debate today itself. The hon. Speaker
had convened a meeting—an important
meeting—of the Rules Committee to
which we all had been invited. And
that was the reason why I did not
give my name earlier. Other members
of different parties have also been
invited to attend this meeting. Food
is of vital importance to us. The food
situation in this country is most
crucial. We are dealing with the
F.C.1. And so, under no circumstances,
the debate should be allowed to be
wound up today. That should be
allowed to continue the next day. This
is a debate for which four hours have
been allowed.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): I
have no objection if the debate is
carried over to the next day. But, I
was told that there were no other
speakers. So, I thought that I should
wind up the debate today. But, if
the hon. Members are anxious to
carry over this debate to the next
day, I have no objection.

MR. CHATIRMAN: 1Is that the wish
of the House that the debate should
be carried over to another day?
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SEVERAL HON. MEMBERS: Yes,
Sir, i

MR. CHAIRMAN: All right. I have
with me a long list. I shail now call
Shri Krishnan to speak.

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, on behalf of my
party, the Dravida Munnetra
Kazhagam, I rise to say a few words
on the Motion regarding the working
of the Food Corporation of India.

From the inception of F.C.I. in 1965
till today, the F.C.I. has not been
able to achieve the target of procure-
ment of foodgrains even in a single
year. There is the gap of 12 per cent
to 20 per cent between the target of
procurement and the actual achieve-
ment. This in a nutshell shows the
inefficiency of the F.C.L

QOut of the total procurement of
foodgrains. the direct purchase from
the farmers is just 0.1 per cent to
3.4 per cent; 25 per cent of the total
procurement is being done through
the co-operatives and the remaining
70 per cent of the procurement is being
done through the private sector middle

agencies. I would like to know from
the hon. Minister of Agriculture the
percentage of procurement done
directly from the farmers, the
percentage of procurement done
through the cooperatives and the
percentage of procurement done

through the private sector middle
agencies during the year 1972-73. I
would like to point out with all the
force at my command that this 70 per
cent procurement through the private
sector middle agencies is the opem
sesame for corruption and malpractices
in the activities of the F.C.I. To prove
my contention, I would like to refer
to two instances of corrupt practices,
which relate to the procurement of
mustard oil and pulses by the F.C.I.
for meeting the needs of Bangladesh
refugees. I understand that the
Central Bureau of Investigation has
instituted an inquiry in this matter

*The original speech was delivered in Tamil.
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‘against the former Chairman of the
F.C.I. who was also a Deputy Minister
in the Government of India. 1
welcome this prompt action. It is also
stated that a case has also been filed
against him in this regard. Two cloth
merchants, after establishing personal
contacts with the former Chairman
of the F.CI, made a profit of Rs.
3 lakhs in supplying the mustard oil
to the F.C.I, out of which a large share
went into the pockets of the former
Chairman of the F.C.I. Though the
F.C.1. officials rejected the tenders of
the two people. the former Chairman
of the F.C.I. prevailed over them in
accepting their tenders. Similarly, in
the matter of pulses also meant for
the Bangladesh refugees. the very
same gentlemen are reported to have
cheate(] the F.C.I. with the connivance
of the former Chairman of the F.C.I.

SHRI F. A, AHMED: Muyv I submit
that a charge-sheet has been submitted
in respect of the matter which is being
referred to by the hon. Member? So.
T would like him not to refer to it
but await the result of the case.

MR. CHAIRMAN: 1 hope the hon.
Member understands what the hon.
Minister is saying, namely that it is
sub judice. So, let him not refer to it.

SHRI E. R. KRISHNAN: Sir, I may
not refar to it. but in August 5 1972
issue of Blitz, T'ecember 8. 1973 issue
of Blitz and November 30. 1973 issue
of The Patriot these issues have hbeen
given wide coverage. You know, Sir,
that Blitz and The Patriot are the
drum-beaters of the Government of
India led by the Prime Minister,
Shrimati Indira Gandhi. When a
debate was raised about the F.C.I in
this House last time, many hon.
Members referred to the allegation of
corrupt practices against the former
Chairman of the F.C.I. In reply, Shri
Fakhruddin Ali Ahmed as also Shri
Shinde, the Cabinet Minister and the
State Minister respectively, stated that
these malignant allegations had no
basis and the critics of the former
‘Chairman were keen to denigrate the
working of the public sector under-
taking like the Food C;)rporation ot
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Indie by circulating such rumours.
Now, when the CB.I has instituted
an inquiry @against the former
Chairman, I am eager to hear the

comments of the hon. Ministers on
this issue.

In our country we have about 3406
markets, out of which 1261 are
unregulated markets beyond the
purview of any law, from where the
F.CI makes the procurement. The
hon. Minister might say that certain
State Governments have not yet passed
any law in this matter. We have a
sprawling Ministry of Agriculture at
the Centre. Two or three conferences
of the Ministers of Agriculture and
Food are held invariably every year.
During the inter-session period, Shri
Fakhruddin A!i Ahmed, Shri Shinde
and Prof. Sher Singh are regularly
touring the country. I don't think that
they have emphasised the need for
having laws for regulating the
markets upon the Ministers of Agri-
culture and Food in the States. The
procedure of procuring through 1261
unregulated markets is the breeding
ground for unbridled corruption. I
would like to know from the hon.
Minister of Agriculture the concrete
steps taken by the Government in the
matter of having only regulated
markets throughout the country.

It is accepted that the F.CI. has
not got adequate storage capacity.
Consequently, the F.C.I. depends to a
large extent on the private storage
facility. I need not say that this also
generates unfair practices. During the
period 1966-67 to 1970-71. for a period
of five years, the total loss of food-
grains in the private sector godowns
is of the order of Rs. 21.96 crores. As
on 31-10-71, the F.C.I. had about
20 lakh tonnes of foodgrains in the
godowns of private people. The F.C.1.
does not seem to have enquired in all
earnestness about the loss in the
private sector godowns, The depend-
ence on the private sector godowns
has contributed greatly to the
increasing loss of F.C.I. I request the
hon. Minister of Agriculture to inform
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the House about the steps taken for
preventing such huge losses in the
private sector godowns.

Besides this, the theft in the F.C.L
godowns are going up. The total loss
in the F.C.I. godowns seems to be of
the order of Rs. 40 lakhs. But the
F.C.I. is unconcerned about such losses
in its own godowns. Will the hon.
Minister explain the steps taken by
the F.C.I. in this regard?

When the performance of the F.C.I.
in the procurement of foodgrains is
so miserable, the Government are not
also willing to encourage the setting
up the Food Corporations by the State
Governments. The only remedial step
that the F.C.I. has conceived of is, as
has been pointed out by my hon.
friend, Shri S. M. Banerjee, to
retrench the low-paid employees in
hundreds. When a question was asked
in this House, the reply was that the
overheads of the undertaking are
mounting up and the retrenchment of
surplus staff is not improper. Here,
I vould like to point out that during
1970-71 the F.CI. procured about
31.86 lakh tonnes of foodgrains and
the total transit loss was 57,730 tonnes.
The approximate value of the transit
loss was of the order of Rs. 28 crores.
This has also been published in the
November 24, 1973 issue of Blitz. If
the F.C.I. had taken prompt steps to
prevent such transit loss, there would
have been no need for taking recourse
to retrenching the low-paid employees
in hundreds.

1t is strange that when the F.C.I
is not able to discharge its allotted
duties effectivly and efficiently, the
F.C.1 should express its desire to take
over the distribution of foodgrains
being done by the State Governments.
No State Government would agree to
this proposal because it has the Civil
Supplies Department doing excellent
work. Here, 1 am reminded of the
Tamil proverb which means that an
fnexperienced dancer is lamenting
over the imadequacy of the floor-space
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for her dance, The F.CI should first
concentrate on its present onerous
tasks,

Sir, there is another fertile ground&
for breeding corruption in the activities
of the F.CI. and that is the large
number of rice mills in the private
sector. As on 1-1-1970 there were
67,100 rice mills in the country out of
which only 665 rice milis were in the
cooperative sector. All the remaining
rice mills are in the private sector,
which are fed by the paddy supplied
by the F.CI. The F.CI. should hawe
made efforts to bring as many rice
mills as possible in the cooperative
sector. Besides this, the F.C.I. and the
Central Ministry of Agriculture should
have tried to set up as many rice mills
as possible in the public sector.
Whenever the State Governments
come forward to set up rice mills in
the public sector as also <storage
facility in the public sector, the F.C.T.
and the Central Government should
not hesitate to extend financial znd
technical help expeditiously.

In conclusion. 1 would say that
though the total turnover of F.CXI.
has gone up from Rs. 289.61 crores in
1965-66 to Rs. 1423 crores in 1970-T1,
the profit of F.C.I. has declined from
Rs. 3.05 crores to Rs. 1.58 crores. This
is a classic illustration of inefficient
functioning of the F.C.I.

Summing up, I would like ta&:
suggest:
The F.C.1. should stop procuring

from private sector. middle agencies
and procure directlv from the farmers
and through cooperatives. The F.CI.
should end its dependence on the:
storage facility in the private sector.
The F.Cl. should implement expedi-
tiously a programme of having
adequate storage facility in the publie -
sector. Similarly, the private sector
rice mills should not be encouraged
by the F.C1 The F.CL should give
paddy only to the rice mills in the:
cooperative sector. A national pro-
gramme of having rice mills in the
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public sector, especially in the paddy-
growing States, should be implemented
forthwith. Only then the F.CI, the
premier and vital public  sector
undertaking, will be able to ensure
remunerative prices of the millions of
farmers in our country and also the
availability of foodgrains at fair price
for the 55 crores of people of our
country. Unless the F.C.I. takes steps
in this direction, it will not be able
tu get out of the clutches of corrupt
practices and maladministration.
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“To streamline its operations in
Delhi the Food Corporation of India
has set up Advisory Committees
at all itg food storage and supply
depots.”
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SHRI ANNASAHEB P. SHINDE:
On this, I would like to submit this.
Broadly we know the figure. But
when we come to Parliament and
give the figure, it has to be very pre-
cise. For instance, the total number
of employees in the FCI is 50.000.
They have this figure, but if it is
found to be a few hundred this gide
or that side, the hon. Member would
charge us with having misled the
House or giving imprecise informa-
tion. We are a responsible govern-
ment and we have to be very sure
that whatever information we give
on its behalf is absolutely precise
with no inaccuracy in it.

This organisation is spread all over
the country. We have naturally to
collect the information from all over
these branches. It takes time. Their
headquarters has to collect informa-
tion from the various branches. But
it is not as if we would like to avoid
giving information or that it would
not, as the hon. member here says,
come for four years. It would be
our endeavour to sincerely share
whatever information we have with
us.

DR. KAILAS: Can he assure us as
to after how many days, weeks or
months he will lay it on the Table?

SHRI ANNASAHEB P. SHINDE:
Before the end of the session.

o s qr fag: aafa o fiq
AT OF BTT1 /T ITFTH I HA|, A2
AT MY wraz wfaew a o 37 &
MAFTFAT A A A
SHRI ANNASAHEB P SHINDE:
We do not misunderstand him at all.
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MR. CHAIRMAN: As it is 4-30
P.M.; this debate is now postponed

to a day to be fixed by the Speaker.
He may resume his speech then.

17.30 hrs.

HALF-AN-HOUR DISCUSSION
RISE IN SHARE PRICES
SHRI JYOTIRMOY BOSU (Dia-

mand Harbour): There has been an
unprecedented rise in share priceg in

India. According to the Reserve
Bank's index of variable dividend
industrial securities, taking 1961-62

as the base year (100), they have re-
corded a rise of about 26.7 per cent.
They have attributed this to higher
commodity prices and general en-
couraging performance of the private
sector.

If we look into the increase in
the assets of these concerns, it will
be more surprising as it will reveal
what is the pre-monopoly attitude
and character of the present Govern-
ment.

Samvart 2029 has been described as
an excellent year for the share mar-
ket, because it has recorded on
impressive boom and the equities have
risen by over 38 per cent. In the
case of the previous year it was only
5 per cent. The year before that saw
a fall of 13 per cent. Calcutta reflects,
more or less, performance of the far
eastern region. Jute is produced out
of the flesh and blood of the poor
kisans. It has recorded a rise of over



